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fwf vteîsvtr %o tftr %̂r 
faro * ror  wm t fa %
WPff ̂  ̂JWT ywtft VTŴdlH  *F!TH $ 
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Action against  Companies for giving 
Advertisements to A.I.C.C. Souvenirs

1100.  SHRI M. KALYANASUNDA- 
RAM: Will  the  Minister  of  LAWt 
JUSTICE AND COMPANY AFFAIRS 
be pleased to state:

(a) whether any action  has  been 
taken against those Companies  who 
gave advertisements in  the  various 
Souvenirs published by A.I.C.C. during 
the emergency period; and

(b) if so, the details?

THE MINISTER  OF  STATE  IN 

THE MINISTRY OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI S. 

D. PATIL): (a) Since tiie Investiga­
tion is being conducted by C.B.I. in this 
regard has not been completed,  no 
action has yet been taken.

(b) Does not arise.
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Import «f Raw Matwlals by UMPL and 
C.P.C.

1101.  SHRI YASHWANT BOROLE: 
Will the Minister  of  PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state:

(a)  canalised raw materials imported 
by I.D.P.L. and C.P.C. during  last 
three  years, quantity,  value,  sales 
value and how far the prices were 
loaded in each caae;
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(to) what are  the surpluses item- 
wise and what were the losses year- 
wise; and

(c)  tinder what provisions, loading 
and unloading  of  prices has been 
resorted t0 and  whether restriction 
could  be applied with  retrospective 
effect and recovery made from IDPL/

THE MINISTER OP PETROLEUM 

CHEMICALS  AND  FERTILIZERS 
(SHRI H. N. BAHUGUNA):  (a)  A
statement giving  the  quantity  and 

value of imports of  canalised  bulk 
drugs effected by the state Chemicals 
and Pharmaceuticals Corporation  of 
India Ltd.,  (CPC)  during  1975-76,
1976-77 and 1977-78 is laii  0n  the 
Table of the House. [Ptaced in Lib­
rary.  See No. LT-3881/7<>].  Canalis­
ed bulk drugs distributed by Indian 
Drugs and Phaimaceutical3  Limited 
(IDPL) are alsa imported by CPC 
and are transferred 0.1 high sea sale? 
basis t0 IDPL fop distribution.

It is not possible to  indicate  the 
extent of loading, if any, for indivi­
dual items of canalised  bulk  drugs, 

since accounts  are  not.  maintained 
drugwise by the canalising agencies.

(b)  As indicated  above,  analysing 
agencies d0 not maintain drugwise ac­
counts and as such, it is not possible 
to indicate the itemwise surpluses/los­
ses. The overall surpluses for the CPC 
in respect of canalised bulk drugs for 

the year 1977-78 is under investigation 
in consultation with the BICP.  For 

the earlier years, the over-recoveries/ 

under-recoveries have been  adjusted 
in the subsequent years through price 
adjustments.

As regards I.D.P.L., Bureau of In­

dustrial Costs and Prices (BICP) have 
worked out the surplus for the years 
1974-78, 1975-76 and 1976-77.  IDPL 

have. however, expressed reservations 
in this regard which are under exami­

nation. The overall surpluses for the 
year 1977-78 are being  finalised  in 
consultation with the BICP,

(c)  In regard to indigenous  bulk 
drugs. Government can fix the prices, 
of essential bulk drugs under para 4 
and approved revision of declared pri­
ces of other hulk drugs under para 5 
of drugs (Prices Control) Order, 1970. 
In regard to imported  bulk drugs, 
Government can fix the selling prices 
thereof under paragraph 5 (IA) of the 

Drugs (Prices Control) Order,  1970. 
The adjustment of the prices of cana­
lised bulk drugs to take care of.

(i) variations  in  the  c.i.f.  price 
which occur during the  course of  a 

year or (ii) other economic factors, a 
process which has been referred to as 
loading/unloading, has been  resorted 

to, which is not in consistence  with 
the provisions of Drugs (Prices Con­
trol) Order, 1970.
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